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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 112/2021 

O R D E R 

 

03-05-2021 

 This is an application u/s 439 of Cr.P.C. filed by one Dharamjit 

Raidangia seeking bail for Chiranjib Raidangia @ Siranjib Raidangia in 

connection with Thelamara PS case No. 123/20 u/s 302 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the case diary. 

FIR reveals that the son of informant Aman Gogoi who was a student 

of Sonitpur Polytechnic and living in a PG Hostel at Thelamara adjacent to 

the rented house of accused was allegedly murdered in a conspiracy by the 

alleged accused on 04-11-2020. Hence, the case. 

 Learned counsel appearing for the State objected the bail prayer 

contending that the nature and gravity of the offence is very serious as it is a 

serious case of murder by a friend with conspiracy who is the only son of the 

informant and given the seriousness of the offence alleged against the 

accused bail prayer may not be considered. 

Learned counsel for the accused, however, contradicted the 

submission of the PP and submitted that it is a case of death by consuming 

poison phosphorus more so the FIR was lodged after about 24 days delay. 

Therefore, the accused has been framed in the case by giving afterthought. 

Learned counsel further submitted that the accused had been in custody for 

about 65 days and his further detention in the judicial custody is not 

warranted for the purpose of further investigation. Therefore, learned 

counsel for accused press for bail. 

Having heard the learned counsel appearing for both sides and on 

perusal of the case record it appears that on 04-11-2020 accused and 

deceased took drug through syringe and thereafter the condition of 

deceased became worsen for which he was admitted to hospital but in the 

morning he died. As it appears, forceful administration of drugs by accused 
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to deceased cannot be ruled out even though the learned counsel for 

accused pleaded innocence of accused person. It is surprising to note that a 

person of young age pursuing Engineering at Tezpur Polytechnic had been 

killed in a suspicious circumstance in a rented house and accusing finger is 

none other than to the accused person. Therefore, after considering the 

nature and gravity of the offence this court do not consider it fit case to 

grant bail to accused person. It is to be noted that this court has already 

rejected the bail prayer of accused on 08-04-2021 after perusing case diary. 

In the result, bail petition stands rejected.  

  Accordingly, Misc(Crl.) case stands disposed off. 

  Send back the case diary. 

  The order is digitally signed and all concerned will act accordingly. 

 

 

        Sessions Judge 
            Sonitpur, Tezpur 
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